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3. A Valuation Repoft dated 27.06.20L6 is on record. The Petitioner as.well as

the Respondents shall be heard on the correctness of the said valua tionffi zTh

June, 2016 and the objections already filed by the Petitioner today.

4. On the issue of the salary and remuneration, vide an Order of 15h October,

2015 the Hon'ble High Court has set aside the Order of CLB dated 26th March ,20L4.
In that Order of the CLB dated 26h March,20t4, the finding was as follows:-

"37. Based on the above discussions, the findings are as follows:-
a. It is declared that the Petitioner was getting Rs.2,40,000/- p.a. as his salary
prior to L1L011999. Accordingly, the Petitioner shall be paid the arrears of salary by
the Respondents in terms of the order passed by the Board w.e.f. LlL0lL999."

5. Since the matter has been set aside by the Hon'ble High Court in respect of

CLB order dated 26th March ,20L4, the Respondents shall file their objection, if any,

side-by-side in respect of the claim of salary and remuneration of the Petitioner.

The Petitioner is also directed to file his claim in respect of salary and remuneration.

The Respondents can also file their objections, if any, peftaining to the issue of

salary and remuneration.

6. The matter is now posted for hearing on 18th April, 2017.

Dated: 06.03.2017 Shri M,K. Shrawat
Member (Judicial)
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